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Annexure-1



    Translated Copy of Inspection Report 

In the light of the order passed on 05.09.2024 in the case of O.A. No. 931 

of 2024, Ranjan Singh Vs State of Bihar by the Hon'ble National Green 

Tribunal, Principal Bench, New Delhi, and letter no. 2276 dated 01.10.2024 of 

the Member Secretary, Bihar State Pollution Control Board, Patna, to 

investigate the matter mentioned at the district level, the investigation team 

constituted under the chairmanship of Sub-Divisional Officer, Vikramganj, on 

16.12.2024 inspected all the routes of the contractor M/s Ganpati Payul, 

Balughat No.-Rohtas Son Block-04 located at Amiawar under Nasriganj Police 

Station of Rohtas District. During the investigation, it was found that Balughat 

No.-Rohtas Son Block-04 is currently non-operational. His sand ghat was 

operated from 13.01.2024 to 14.07.2024. But due to the settlement holder not 

paying the third installment of the first year, the operation of Uka Balughat has 

been stopped from 15.07.2024. At present, mining work is not being done from 

the said sand ghat and the access road to the mining area was found blocked. 

There are a total of 04 access roads for sand transportation from the relevant 

sand ghat. Which goes from the sand ghat towards NH-120. Hanuman ji's 

temple was found near a road of the said sand ghat, whose main gate opens 

towards NH-120. There is a kutcha road at a distance of about 10 feet on the 

right side of the temple. An application was given by the complainant to stop 

the operation of vehicles loaded with sand. At present, the said kutcha road is 

not being used for the operation of vehicles loaded with sand. For the operation 

of vehicles loaded with sand, another alternative road has been constructed at a 

distance of about 40-50 feet from the temple by the settlement holder of sand 

ghat number-Rohtas Son Block-04. Also, the complainant has mentioned a 

water source (pan) on the route, but during the joint inspection, no water 

source/water flow was found on the said route. District Mining Office, Rohtas, 

Sasaram, vide letter no. 2549/M, Sasaram, dated 14.12.2023, sought a report 
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from the Circle Officer, Nasriganj regarding the water source (pan) on the said 

road, in light of which the Circle Officer, Nasriganj, vide letter no. 1467, dated 

19.12.2023, reported that "Parallel to the main road whose Khasra is 2294, there 

is land of District Council type Khanta in Khasra 2295, in which Karha has 

already been built and the surrounding agricultural land is irrigated through 

Karha/Pan, which is currently in the form of Karha/Pan. According to the 

Khatian, there is no said Khasra water source. According to the Khatian, 

Khanta means the land from which potters used to dig soil. Construction of a 

road on Raiyat land by obtaining the consent of the Raiyat This can be done 

and the road can be constructed on the land of Khasra 2295 Zila Parishad type 

Khanta after obtaining no objection certificate from the Zila Parishad" 

(photocopy attached). 

As per the departmental rules, a secondary loading point has been arranged by 

the settlement holder next to the road to the said sand ghat within 300 meters 

from the sand ghat for the monsoon period, on which a total of 187747.81 MT 

of sand has been stored as per the drone survey report. Integrated Dharmkota 

and CCTV Camera from the department were found installed on the road to 

the said sand ghat. 

In compliance with the order of the Hon'ble NGT, during the inspection of the 

said sand ghat, another route was found for the movement of vehicles carrying 

sand as an alternative to the road next to the temple. Also, no water 

source/water flow was found in the relevant route. At present, the said sand 

ghat was not found to be operational. 

Therefore, no action appears to be required against the said sand ghat at present. 

If any kind of environmental damage is found after the sand ghat is operational, 

action can be taken as per rules. 

Annexure: Photographs taken during investigation are enclosed. 
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